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In The Central Administrative Tribunal

Jaipur Bench, Jaipur
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Date of Order - Orders
2.2.2000 Mr. Anuragy Uulshrestha, proxzy counsel to Mr. Virendra
Lodha, =ecunzcl for the applicant

o

counael Lo Pareek,

proxy
I and 2.

counsal

The l=2arnsd <ounsel for the applicant submits
that in view of the ovdsra iszued by the Government of

Rajasthar dated %.4.2000, thiz Original Application has

bacome infructuons.

In visw of the =zubniszaiconas mad2 by the lsarned

i
counsel for the apglicantéto which thzre is no objection
from ths counsels of thsz pespondahts, we disnose of this

Cy

Oriqinal Applicaticn ag having hkecome infruchuous an
tha
vacated.

zZ\M

o

(N.P.NAWANI)
Adm.

thiz case 3tand

he

/ (S .RUAGARWAL)
Judl .Member

[{7]

interim direction ‘issusd in

s e . ES

Membar

o
2

D S




